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AMENDMENT OF STATUTES FOR THE GRANT OF RETIREMENT BENEFITS TO
EMPLOYEES OF THE
BIHAR/RANCHI/BHAGALPUR/MAGADH/L.N.MITHILA/K.S.D.SANSKRIT UNIVERSITY

Whereas New Contributory Pension Scheme in place of existing pension scheme has
been implemented for employees of Government of Jharkhand who joined service on or
after 1%t December, 2004. Therefore a new section 16AA will be inserted after section 16
of the Statutes No. 2 namely Statutes for the Grant of Retirement Benefits to Employees

of The Bihar/Ranchi/Bhagalpur/Magadh/L.N. Mithila/K.S.D. Sanskrit University.

The name Bihar/Ranchi/Bhagalpur/Magadh/L.N. Mithila/K.S.D. Sanskrit University
will henceforth be substituted by the Universities established under Jharkhand State
Universities Act, 2000 (Adapted and as amended).

2. INSERTION OF SECTION 16 AA AFTER SECTION 16 AND 16A OF THE STATUTE NO.
2 NAMELY STATUTES FOR THE GRANT OF RETIREMENT BENEFITS TO EMPLOYEES
OF THE BIHAR/RANCHI/BHAGALPUR/ MAGADH/L.N. MITHILA/ K.S.D. SANSKRIT
UNIVERSITY.

The Existing Provisions of Section 16- An employee eligible for pension under any of the
categories mentioned above, shall be granted pension according to the scales given in
schedule ‘A’(ii) if the cased to be in University service between 1-4-72 and 31-12-72 and
schedule A(ii) if the cased to be in University service between 1-1-73 and 30-03-79. For
those who cased to be in University service from 31-03-79 onwards, the scales given in
schedule Af(iii) will be applicable. Any further change in the rate of pension as also relief
in pension under the Bihar (Govt.) Pension Rules, will be equally applicable to the

University employees.

The Existing Provisions of Section 16A- Wound and other extraordinary Pensions:-

Employees of the University who sustain any injury or die as a result thereof or are killed
as a result of special risk of office, will be entitled to injury gratuity and pension or

family pension, as the case may be, under the same rules and conditions as are
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applicable to the employees of the Govt. of Bihar. The rates of injury gratuity and
pension and family pension payable under this Rule are given in Schedule-B and

E respectively.

Be inserted by the following provisions:

16AA. “Jharkhand Sarkar, Sarkari Karmchari Anshdayee Pension Yojana-2004" as
notified vide Deptt. of Finance, Govt. of Jharkhand Letter No. fdodo—5—47 /03—518 /fa.5
Dated 9" December, 2004 be adopted mutatis mutandis for all University employees,
who joined the Services of the Universities established under the Jharkhand State
Universities Act, 2000 (Adapted and as amended) on or after 1% December, 2004 on
regular basis. All future amendments/modifications to the said Pension Yojana shall
automatically come in to force in letter and spirit from said date as mentioned in

“Jharkhand Sarkar, Sarkari Karmchari Anshdayee Pension Yojana-2004.”



